AN THE CENTRAL ACMINISTRATIVE TR IBUNAL e
JODHPUR BENCH s JODHPWR .,

Date of Decision g 14.01.2002

Q.4 NO. 199/1999,

Dharam Pal son of Shri Ram Kumer, aged about 34 years,
resident of surjeet Singh Coloy, Sector B, House No,
217/12, Srigangenagar, at present employed on the past

of Electrician &K, in the office of G &, MHES, Sriganganagar,

eso APPLICANT.,

versaus
1. Unron of India through Secretary to Govt. of Indis,
Min, Qf pefence, Raksha Bhawan, New Delhi.

2. HRS . Chief Engineer, Bathinda Zone, Bathinda, Mmil.
SGtation,

3. Commandar WOrks Zngineer, Sriganganagar pistrict
Driganganagar .

4. shri Trivender &iagh, Elect H 8-I, Office Of the
MES, G.&. Sraganganagar,

Mr, J.K. Kaushik counsel for the applicant.
ME ., 8 K. Vyas, counsel for respdondent No. 1 to 3.
Mr . Vijay Mehta, counsel for respondent No. 4.

coRAM

Hon'ble Mr, Justice O,F. Gary, vice Chairwan.
Hom'ble ¥Mr, A.P. Nagrath, administrative member,

t OR DER 3
(per Hon'ble Mr ., Justice Q.P. Garg)

The applicanrt_mr. Dharar Pal, claiming himself
to be the senior to respaondent No. ¢, Mr. Trivender
Singh, has filed the present Original Application
under Section 19 of the administrative Tribunals Aact,
1985, praying for the following relief, ;-

® (i}, That the respondents No. 2 may be directed
to decide the mastter of promotions referred




0

to by the 3rd respandent vide letter dated 24.07.28
forthwith and further the r espondents No. 1 &0 3
may be directed to consider the case of applicant
for promoticns to the poest 6f Electrician HS.II

and I as per hls senicrity/tern and allow all
cmsequential beneflits at par with his next junior.
(ii) That any other direction, or orders may be
passed in favour Of the applicant which may be
deewgd just and proper under the f acts and
circumgtances of this case in the interest of
justice.

(Lii) That the costs of this gpplication way be
awarded.”

2 Separate replies have been filed by the respondents,
We have heard Shri J,K. Kaushlik, learned counsel for the
applicant as well ab kr. oK, vyas, learned counsel for
respondent NG, 1 to 3 and Mr., vijay mehta, learned counsel

for the private respondent No. 4.

3o after having heard the learned counsel for the
parties and taken into coisideration the documents brought
on record, we find that respoandent No. 4 is senior to

the applicant. It appears that the applicant, uder

8 Oliie miécmception of facts g; has claimed seniocrity

over respondent No. 4. oince the applicant Ls junicr

to the respondent NoO. 4, he is not entitled to the relief
as prayed for. oShri J.K, Kaushik, appearing on behalf

of the applicant is not in & position to swport the

var icus averments made by the applicant in tihe Original

Applicaticon,

4, Since the Original application is devoid of any
merit and substance, it is accordingly dismissed without

any order as to custs,

L

(Aol o NAGRATH)
adi Member
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